MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.13/AM20
(HELD ON 04.12.2019)

UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Mecting No. 13/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing
with ‘Chapter 39 and 40 of I'TC (HS) Code’ held on 04.12.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFYT, Dircctorate General of
Foreign Trade, Department of Commerce, Udyos Bhawan, New Delhi-110011.
Following attcnded the Meeting: v :

n Shri Nand Lal, Consultant, DIPP

2) Shri Shaish Kumar, Technical Expert (Consultant), DGFT
3) Shri Dilip Kumar, DDG )

4) Shri Ashok Chander Bhatt, FIDO

Following arc the decisions of the Norms Committee after deliberation
and RA concerned shall take consequential action as per Foreign ‘I'rade
Policy/Procedures:

R B

MANUAL CASES

‘Case No. A-136 |[M/s Chirag Pack {India} |HQ F. No. 01/87/50/  |Siaiuc.
llpvt. Ltd. 00350/AM12/DES-VIl  [Rejected

NC No.:13/AM20 [Adv. Lic. No. and Date RAF. No.

Dated: 0310677985 dt. 20.01.2012 |03/94/040/00921/AM12

04.12.2019 . - e

Subject: Fixation of norms.

Decision:  The Committee heard the representative of the firm during the Personal Hearing and
aficr considering their submission about wastage in respect of their Import Item UV Coatings
iLacquer/Paints} found that there is no merit for enhancement of wastage and decided 10 reject the

casc.

Case No. A-137 [M/s Rapid Engineering |HQ F. No. 01/87/50/ Status:
Co. Pvt. Ltd. 00248/AM18/DES-VII Approved

NC No.:13/AM20 [jAdv. Lic.No. and Date  |RAF. No.

Dated: 0510402143 dated 05/24/040/00659/AM17

04.12.2019 03.04.2017 3

Subject: Amendment in adhoc norms fixed by Norms Committee.

Decision : The Commitice considered the request of the firm and decided that the description of
Export liem may be read as POWDER COATING RESIN {PCR} instcad of POWDER COATING
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RESIN (PCR) [CONTAINING 23% EPQXY RESIN AND 35% POIL Y ESTER RESIN } in the Minutes
of Meeting No.2 of Norms Committec-VII which was held on 18.04. 2018

RA may take conﬁcqucnlia] action as per Policy / Prnccdurcs

Case No. A-138 Mls Finotex Fibrecast [HQ F. No. 01/87/50/ Status:

1BV, Limited . |00231/AM17/DES-VII Approved
NC No.:13/AM20 |Adv. Lic. No. and Date RA F. No.
Dated: 3110066056 dt.16.03.2016(131/24/040/0017 3/AM16

04.12.2019

‘Subject: Enhancement of quantity of Import Item.

.

Decision : The Committee keard the representative of the firms during the Personal Hearing :md
after considering their submission aboul wastage decided to approve follewing norms:-

EXPORT ITEM QUANTITY IMPORT ITIEM QUANITITY

Piston Bush Made out of | 53043.480 Kg Phenelic Moulding | 1.15Kg/Kg content
Phenolic Moulding ' Compound Grade | 1n Export
Compound of Diffcrent Durex 3019012

Size and Part Numbers Thermosett Plastic

RA may take consequential action as per Policy / Procedures

Case No. A-139  |[M/s Gargi Huttenes HQ F. No. 01/87/50/  {|Status:

- |Albertus Pvt. Ltd. 01127/ AM19/DES-VIlI ||Deferred
NC No.:13/AM20 ||Adv. Lic. No. and Date RAF. No. '
Dated: No. 0310827262 dated 03/94/040/00899/AM1
04.12.2019 25.02.2019 9

Subject: Amendment in quantity of Import ttem No.2.

Decision : The commitice considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{IDNM}

Case No. A-140 (M/s Amitek Infra Pvt. HQ F. No. Status:
Ltd. 01/87/50/00033/AM19/DE | Deferred
S-vii
NC No..13/AM20 ||Adv. Lic. No. and Date|RAF. No.
Dated: 1310048872 dated|13/24/040/00060/AM18
04.12.2019 12.02.2018 '

Subject: Fixation of adhoc norms in respect of Advance Authorization
No.1310048872 dated 12.02.2018.

Decision: The committee considered the case as per agenda and decided to defer the matter for
cxamination of the case by TEC{SK}
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Case No. A-141 |M/s Alok Industries HQ F. No. 01/87/50/ Status:
o 00277/AM13/DES-VIl  |Approved

NC No.:13/AM20 |Adv. Lic. No. and Date|RA F. No.
Dated: 0510335858 dated|!05/23/040/00242/AM13

04.12.2019 ° 27.09.2012

Subject: Amendment in the description of Export Item

Decision: The Commiltce considered the request of the firm and decided that the description of
Ixport Item may be read as Filler Masterbatch 54640 FMBA GPPS CONTAINING 454/1% of
GPS AND 55+-1% CALCIUM CARBONATE instead of  Filler Masterbatch-FMBA GPPS105
CONTAINING 451/1% of GPS AND 55+-1% CALCIUM CARBONATY in the Minutes of Meeting
No.36 of Norms Committee-VII which was held on 05.12.2012

RA may take consequential action as per Policy / Procedures

Case No. A-142 ||M/s Versatile Card HQ F. No. 01/87/50/ Status:
Technology Pvt. Ltd. 00238/AM1B8/DES-VII Deferred

NC No.:13/AM20 |Adv. Lic. No. and Date|RA F. No.

Dated:04.12.2019 0410163274 dt. 27.06.2017 |04/24/040/00063/AM18
0410162370 dt. 13.10.2016({04/24/040/00119/AM17
0410163276 dt. 27.06.2017|[06/24/040/00065/AM18

Subj‘ect: Enhancement of quantity of Import Item.

Decision: Thc commitice considered the casc as per agenda and decided to defer the matter for
cxamination of the casc by TEC{SK}

Case No. A-143  |M/s Rapid Engineering |HQ F. No. 01/87/50/ Status:

- Co. Pvt. Ltd. 00408/AM17/DES-VII ||Approved
NC No.:13/AM20 ([Adv. Lic. No. and Date RA F. No.
Dated: 0510399797 dt. 21.09.2016 ||05/24/040/00297/AM17

04.12.2019

Subject: Amendment in adhoc norms fixed by Noerms Committee.

Decision: The Commitice considered the request of the firm and decided that the deseription of
Export ltem may be read as POWDER COATING RESIN {PCR] instcad of POWDER COATING
RIESIN {(PCR) [CONTAINING 23% EPOXY RESIN ANID 35% POLYESTER RESIN } in the Minutes
of Mccting No.17 of Norms Committee-VII which was held on 24.10.2018,

RA may take cousequential action as per Policy / Procedures

Case No. A-144 | M/s Wictor Compounding ||[HQ F. No. 01/87/050 / ||Status:
(India} Pwvt. Ltd. 00932/AM19 Approved
NC No.:13/AM20 |Adv. Lic. No. and Date!|RAF. No.
Dated: : 0510406340 05/24/040/00060/AM19
04.12.2019 Dated:08.05.2018
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Subject: Amendment in adhoc norms fixed by Norms Committee.
Decision: Bascd on’the techrical comments of Tepartment for Prometicn of Industry and Internal

Trade furnished vide their communication No. P-17011/330/2019/-TSW dated 03.12.2019, Conmitice
decided to ratify Heense as under:

LEXPORT I'TEM QUANITY IMPORT I'TEM QUANITY

TPR/ 'I‘hcrm(__)pIasiic_RubbEr
Compound  Conlaining the
following;-

1.Styrene Butadicne Styrenc

Co-Polymer-68.8%
Styrenc Butadicne Qlyrcnc Co-

‘ 200000Kg | . 140490.60K g
2.8tyrene Lithylene Butylene Polymer -
Styrenc Co-Polymer-10.4%

3. K-Resin . (Styrene %
Butadicne Copolymer-20.8%
- Styrenc Fthylene  Butylene

_Styrene Co-Polymer 21169.8Kg

K-Resin (Styrene Butadiene
Copolymer)
RA may lakt consequential action as per Policy / Procedures

42339 6Kg

ONLINE CASES

[“[Case No.:332/24/87- [Party Namc: {Mect No/Date:13/87-  [Status: ;
ALC1/2018 ~ - - ULPLASTALLOYPVT  |ALC1/2019 Deferred
LD, 04.12.2019
HQ File RLA File T Lic.No/Mate: 1510022062
1:01/87/050/01 138/AMI9/|:15/24/040/00007/AM16/  |07.05.2015

DLLNI()H : The L()ITJI‘HI‘[[(_L nol(_d that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by cmail and
deferred the casc

B Case N0.:329/24/87- Party Name: MACRO | Mect No/Datc: 13/87- [Status:
ALC1/2018 POLYMIRS P, LT ALC12019 Withdrawn
04.12.2019 ‘
HQ File T TIRLA File Lic.No/Date:0810135750 |
2 01/87/050/01135//\1\/(19/ 08/24/040/00090//\\/1 16/ 28.07.2015 f

Decision :The commitiee Lonqldcrcd the mail of the RA, Ahcmdabad wherein it was ¢ arlﬁc.d that
EODC has been issued to firm for the  subject Advance Authorization. Therefore, commitice
decided to withdraw the casc.

" {Case No.:330/24/87- Party Name: MACRO  [Mect No/Date:13/87- [Status:
3 |ALC1/2018 POLYMERS P. LTDD. ALC1/2010 | iWithdrawn
|04.12.2019
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HQ File RIA File ) Lic.No/Datc:0810135752
01/87/050/01136/AM 19/ :08/24/040/0007 /AM LG/ 28.07.2015
Decision : The commitice considered the mail of the RA, Ahemdabad whercin it was clarificd that
FODC has been -ssucd to firm for the  subject Advance Authorization, Therefore, commitice
decideéd 10 withdraw the casc.
[ [Case No.:33i724/87- Party Name: MACRGO Mecet No/Date: 13/87- Status:
ALCI2018 POLYMERS P-1,TD. ALCI1/2019 Withdrawn
04.12.2019
1Q File “[RLA File Lic.No/Datc:0810135763
4 1.01/87/050/0113/AM 19/ :08/24/040/00135/AM 16/ 03.08.2015
Deeision : The committce considered the mail of the RA, Ahemdabad wherein it was clarificd that
EODC has been issued to firm for the subject Advance Autharization. Thercfore, commitice
decided to withdraw the casc.
[ [Case No.:68/24/87- Party Namc: GUIARAT Mccet No/Mate:13/87- St-:;ius:
ALC1/2018 RAFFIA INDUSTRIES LTD |ALCI/2019 Deferred
04.12.2019
1Q File RLA File Lic.No/Bate:0810135841 .
5 |-01/87/050/00874/AM19/ -08/24/040/0003 /AM 16/ 13.08.2015 :
Decision : The committee considered the casc as per agenda and noted that a D1 was issucd to the ‘
firm . However, firm has not replied the DL Therefore, comnittee decided that a [inal reminder to l
firm in this regard may be issued and deferred the case. !
[ [Case No.:333/24/87- Party Name: VIIAY Mcct NofDate:13/87-  |Status: ;
ALCH2018 ENTERPRISES PVT.LID.  [ALCI/2019 Deferred !
04.12.2019 i
6 HQ File RLA File ;rl.ic.'a\"oll)aic:()s10]35862 ‘
:01/877050/01 1 39AMI9/ :08/24/040/00 1 42/AM 16/ 117.08.2015 ‘
Decision : The commitiee noted that hard copy of the application has not been received fr(;}?l-l‘/’\‘ ‘
despite reminder. Therefore, commitiee decided 1o remind the RA as well as firm by email and '
deferred the casc
Case No.:334/24/87- Party Name: MACRO  [Mcct NofDate:13/87-  [Status: |
ALC1/2018 POLYMIERS P 1T, ALC1/2019 Withdrawn
. 104.12.2019
. HQ File RLA File Lic.No/Dawc:0810135867
0i/87/050/01 1407ANM 19/ :08/24/040/00125/AM 16/ 17.08.2015
.]_:)ccisiun : The committce considered the mai! of thc RA, Ahemdabad wherein it was clarificd that
1.0!)(2 has pccn issucd to firm for the subject Advance Authorization. Thercfore, committee
decided to withdraw the case,
Cusc‘ No.:25/24/87- [Pariy Name: ARVIND IMccl No/Date:13/87- Status: !
ALC1/2018 LIMITED [ALCIR2019 Approved '
o i 04.12.2019 P
HQ File RLA File T A A
. Ac.NofMate: 0 :
8 :0L/87/050/008 3 1/AMITY 0872410401001 45/AMIG! & He081013390 '
20.08.2015
Decision : Based on the technical comments of Deparment £r Promattan o1t "
! : Bas S partment for Promotion of Indusiry §
. . HS o : PR s _ iry and Internal
Irade furnished vide their communication No, P-4701VIS72019/-TSW dated 03.]2.20]9,]
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Committee decided to ratify license as under:

I;csirx

EXPORT ITEM QUANTTY IMPORT I'TEM QUANITY
Fiber Glass Reinforced
. 105K g/per Kg
I N B " 2 v e
Products (HS Code 300000K g Unsaturated Polyester content in cxport

:01/87/050/01 147/ AMI9Y

:52/24/040/00046/ AM 16/

23.09.2015, *

J <

3?259090 & 39%6909)) ' oraduct
. . 1.05K g/per Kg
Glass Fiber Rovings » content  in  cxport

_product
s Multiaxial Fabric of I.OSKglpgr Kg
. Glass Roving content  tn export

. 5 product

RA may lake conscquential action as per Policy / Procedures
[ fCase No.:3d1724/87- Party Name: SUMILON Mect No/Date:13/87- Status:
ALCI1/2018 POLYESTER LIMITED ALCI1/2019 Approved
04.12.2019
HQ File RILA File Lic.No/l3a1c: 5210041639

Decision : Based on the cxamination of the case of fiem by Technical Expert (Consultant {SK 1) in
File No. 01/87/050/01 147/AM 19, the Commitice decided to ratify license as under:-

:01/87/050/00833/AM 19/

:08/24/040/001 74/AM1 6/

15.10.2015

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
o POLYESTER :
METALLISED FILM
{ ALUMINIUM | 150000Kg | PET CHIPS 187500K g
COATED}
ALUMINIUM WIRE 3690Kg
INDUCTION / EVAPORATION
BOATS ;
CRUCIBLES / EVAPORATION | '050Number
BOA'TS .
RA may take consequential action as per Policy / Procedures -«
o Casc No.:342/24/87- Party Name: NAVRATAN IMeet NofDate:13/87- Status: -
ALCH2018 SPECIALTY CHEMICALS |ALCIZ2019 Deferred
LLP loa.12.2009 .
00 HQ File RIA Filc Lic. No/Maic:0810136184
:01/87/050/0 1148/AM 19/ :08/24/040/00200/AM 1 6/ 06.10.2015
Decision @ The committee noted that hard copy of the application has not been received from RA
despile reminder. Thercfore, commitice decided 1o remind the RA as well as firm by email  and
deferred the casc
i [Case No.:27/24/87- Party Name: MACRO Meet No/Date:13/87- Status:
ALC1/2018 POLYMERS P. LTH. ALCH/2019 Deferred
. 04122019
11 |HQ Fiie RI.A Filc Lic.Nn!Datc:OS]OBGJ 16

Decision

: The commitice considered the mail of the RA, Ahemdabad wherein it was clarified
that EODC has not been issued fo firm for the  subjeet Advance Authorization. Therefore,
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l Icom:mtlcc decided 1o obtain hard copy of the application form firnyRA and deferred the case.

- ———

1

Case No.:345!274/87—
ALC1/2018

Party Name: MACRQ
POLYMERS P. LTI

" [Mcet No/Datc: 13/87-

ALLCL/2019
04.12.2019

Status:
Deferred

HQ File
:01/87/050/01 1S I/AM 19/

RLA File
:08/24/040/00221/AM 1 6/

Lic.NofMatc:0810136333
19.10.2015

Decision :

The committce considered the case as per agenda and decided to defer the marter for
cxamination ofihc case by TEC{DNM)

Case No.:347/24/87-
ALCL/2018

Party Name: MACRQ
POLYMERS P. 1.TD!

Meet No/Dale:13/87-
ALCH2019
04.12.2019

IStatus:

Withdrawn

HQ File
01/87/050/01153/AM 19/

RILA File
:08/2.4/040/00213/AM 1 6/

Lic,No/Datc:0810136419

02.11.2015

Decision

decided to withdraw the casc.

: The committee considered the mail of the RA, Ahemdabad whercin it was clarified
that EODC has been issucd to firm for the subject Advance Aulhor:/atmn Therefore, committee

Case No.:349/24/87-
ALC1/2018

Party Name: MACRQ
POLYMERS P, 1TD.

Mccet No/fDate:13/87-
ALCH2019
04.12.2019

Status:
Withdrawn

HQ File
:01/87/050/01155/AM 19/

RILA File
08724/040/0021 AM 16/

Lic.No/Patc:0810136420

02.11.2015

. |Decision

decided to withdraw the case.

: The commitice considered the mail of the RA, Ahemdabad wherein it was clarificd
that EOIDC has been issucd to firm for the subject Advance Authorization. Therefore, commitice

Case N0.:391/24/87- -
ALC1/2018

Party Name: RAVII KHODA
AND SONS

Meet No/Mate:13/87-
ALCI/2019
04.12.2019

Status:
Rejected

HQ File
:01/87/050/01 191 AMIY/

[Ri.A File
[:24/24/040/00026/AM 1 6/

Lic.No/Datc:241004 1858
03.11.2015

Decision

decided to reject the case

: The commitice noted that a DL was issucd to firm on 17.07.2019, which was followed
|by a reminder on 01.11.2019. Howcver, firm has not replied to the DL. Therefore, commitice

Casc No.:19/24/87-
ALC1/2018

Party Name: MACRO
POLYMERS P LTH.

Mecet No/Date: 13/87-
ALCIH2010
04.12.2019

Siatus:
Withdrawn

HQ File
:01/87/050/00825/AM 19/

RIA File
:08/24/040/0023 L/IAM 1 6/

Lic.No/Datc:0810136548
19.11.2015

Decision :

deeided to withdraw thc case.

The commitice considered the mail of the RA, Ahemdabad wherein it was clarificd
that EODC has been issucd to firm for the subject Advance Authorization. ‘Therefore, committee

[Mect No/Date:13/87-

Case No.:21/24/87- Party Name: MACRO Status:
IT|ALC1/2018 - POLYMIRS P. LID. ALC1/2019 . Withdrawn
04.12.2019
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HQ File RILA Filc Lic.No/Matc:0810136547 |
:01/87/050/00827/AM19 08/24/040/002 78/AM 1 6/ 19.11.2015

Decision : The committee considered the mail of the RA, Ahemdabad whercin it was clarified
that EODC has been issucd to firm for the subject Advance Authorization, Thercfore, committee
decided to withdraw the casc.

Casc No.:40/24/87- Party Name: KAYPEE Mccel No/Date:13/87- Status:
ALCI1/2018 L e POLYMLERS ~ IALCL/2019 Deferred
’ (04.12.2019
| HQ File RLA File Lic.No/Datc:0810136627
8 :01/787/050/00846/AM 19/ :08/24/040/00291/AM 1 6/ 03.12.2015

Decision @ The committec noted that hard copy of the application has not been reccived from RA
despite reminder. ‘Therefore, commitice decided 1o remind the RA as well as firm by email and

deferred the case _ _J
i e e -
r Case N0.:22/24/87- Party Name: MACRQ iMeet No/Date:13/87- Status:
ALC1/2018 ’ POLYMERS P 1TD, ALC1/2019 Deferred
[04.12.2019
19 [HQ FKile . RILA File Lic.No/Date:0810136668
:01/87/050/00828/AM 19/ :08/24/040/00255/AM 16/ 07.12.2015

Decision : The committee considered the case as per agenda and decided to defer the matter for
examination of the casc by TEC{IINM}

Case No.:24/24/87- Party Name: MACRO Mcet No/Date: 13/87- Status:
ALC1/2018 POLYMERS P. L'TD. ALCI1R2019 Deferred
04.12.2019
20 [HQ File RLA File {Lic.No/Datc:0810136669
‘01/87/050/00830/AM 19/~ L08/24/040/00290/AM 1 6/ [07.12.2015

Decision : The commiitee considered the case as per agenda and decided to defer the matier for
cxamination of the case by TEC{DNM)

r— Casc No.:28/24/87- Party Name: MACRO iMcct No/Date: 13/87- Status:
ALCH/2018 POLYMERS P.LTD, IALC1/2019 Deferred
(04.12.2019
21 [HQ File RLA File Lic.No/Date:0810136667
01/87/050/00834/AM 19/ :08/24/04 0/00253/AM 16/ 07.12.20i5

Decision : The commitice considered the case as per agenda and decided to defer the matier for
[ cxamination of the case by TEC{IINM)

: [ hasc N0.:56/24/87- Par~ty Name: TEGA ST r-1\71_1:(:l-n\-.'_c-)/qlia'm_ 13/87- SEaius:
| ALCI12018 ' INDUSTRIES LT, ALCH2019 Deferred
04.12.2019
22 {HQ File . IRLA File Lic.No/Tate:0210206358
:01/87/050/008G62/AM 19/ :0224/040/001 S9YAM I 6/ 15.12.2015

Decision :The commitice considered the request of the finm for grant of extension of time for
submission of reply and decided to give exiension of tme for 30 days and deferred the case,

4

23 Case No.:23/24/87-

; Status:
| ALC1/2018

Deferred

Party Namc: MACRO |Mcci NofDate: 13/87-
POLYMERS P. L. ALC1/2019
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| | 04.12.2019 |
HQ File o RLA File |lLie.NoMDaic:0810136782 |
01/87/050/0082/AM19/  [:08/724/040/00310/AMI6/  [23.12.2015

Decision : The committce considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC{DNM]

Case No.:350/24/87- Party Name: MACRO Meet No/Date: 13/87- Status:
ALCI2018 POILL.YMERS P. LTD. ALC1/2019 Deferred
: 04.12.2019
24 [HQ File RILA File Lic:No/Datc:0810136797
:01/87/050/01 156/AM 19/ :08/24/040/00307/AM 16/ 29.12.20i5

Iecision : The commitice considered the casc as per agenda and decided 1o defer the matter for
cxamination of the case by TEC{DNM}

Case No.:356/24/87- Party Name: BASRUR Meet NofDate:13/87- Status:

ALC1/2018 UNISEAL PRIVATI ALC1/2019 Deferred
LIMITED., 04.12.2019
HQ File TIRIA File T TiLic.No/Daic:0710109244
25L018T/OSOI0I 162/AMI/  L07/24/040/00342/AM16/  108.01.2016

Decision : The commitice considered the casce as per agenda and noted that a DI, was issucd o1
the firm . However, firm has not replicd the DL Therefore, commitiee decided that a final reminder
to firm in this regard may be issued and deferred the casc.

Case N0.:29/24/87- Party Name: POLYLINK [Mcct No/Date:13/87- Status:
ALCI2018 POLYMIRS (INDIA) |m.(:1/2019 Deferred
LIMITED 104.12.2019
HQ File T T[RLA File " iLic.No/Daw:0810137073 |
261.01/87/050/00835/AM 19/ |:08/24/040/00368/AM IS/  [25.01.2016

Decision : The committce noted that hard copy of the application has not been reccived from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by email and
deferred the case

Case No.:57/24/87- - {Party Namc: MACRO Mect No/Daic:13/87- iStatus:
ALCI/2018 POLYMIERS PLLTD. ALCI2019 Withdrawn
04.12.2019
7 HQ File RLA File Lic.No/Datc:0810137390

:01/87/050/00863/AM 19/ :08/24/040/00407/AM 16/ 10.03.2016

Decision @ The commiltee considered the mail of the RA, Ahemdabad wherein it was clarified
that EODC has been issued to firm for the subject Advance Authorization. Therefore, committee
decided 1o withdraw the casc.

(Case No.:3/24/87- Party Name: MACRO Mect No/Date:13/87- . [Status:
ALC1/2018 POLYMIIRS P, L'TD. ALC1/2019 Withdrawn
04.12.20i9
HQ File RLA Filc 7 [Lic.NoMaic:0810137402 |
28 :01/87/050/00809/AM 19/ :08/24/040/00365/AM 16/ 11.03.20i6 o

Decision @ The commiitee considered the mail of the RA, Ahemdabad whercin it was clarificd
that EQODC has been issued to firm for the subject Advance Authorization. Therefore, commitice
decided to withdraw the easc.
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Case No.:4/24/87- Party Namc: MACRO Mcet No/Date:13/87- Status:
ALC1/2018 POLYMERS P. LTD. ALC1/2019 JWithdrawn
- 04.12.2019 _
HQ File .- RLA File - Lic.No/Dalc:0810137404 ,
01/87/050/00810/AM 19/ :08/24/040/003 54/AM 16/ 11.03.2016

Decision :

The commitice considered the mail of the RA, Ahemdabad wherein it was clarificd
that EODC has been issued to firm for the subject Advance Authorization. Therefore, committee
decided to withdraw the case.

30

Casc No.:5/24/87- ¢ |Party Name: MACRO Mect No/Date:13/87- Status:
ALC1/2018 POLYMERS P. LT, ALCLH?2019 Withdrawn

04.i2.2019 3
HQ File RLA Filc Lic.No/Date:0810137405
:01/87/050/0081 /AM 19/ :08724/040/00366/AM 16/ 11.03.2016

Decision

: The committee considered the mail of the RA, Ahemdabad wherein it was clarified
that EQDC has been issued to firm for the subject Advance Authorization. Therefore, commitiee
‘|decided 10 withdraw the case,

31

Mect NofDaie:13/87-

Case No.:49/24/87- Party Name: MACRO Status:

ALC12018 POLYMERS P, L'TD. ALC1/2019 Deferred
. 04.12.2019

HQ File RLA File Lic.No/Date:0810137403

:01/87/050/00855/AM 19/ :08724/04G/00353/AM 16/ 11.03.2016

Decision

The eommitice considered the case as per agenda and decided 10 defer the maiter for
Jexamination of the case by TEC{DNM! |

32

case No.:58/24/87-

Party Name: MACRO Mecet No/Date:13/87-  |Status:
ALCI1/2018 ’ « [POLYMERS P.LTD. ALCI/2019 Deferred
04.12.2019
HQ File R1A File Lic.No/fDalc:0810137427
QHRT/050/00864HAMIG/ :08/24/040/003 56/AM 16/ 15.03.2016

Decision :

‘The committee considered the casc as per agenda and decided 1o defer th matier for
cxamination of the casc by TEC{IDNM)

33

Status:

Case No.:47/24/87- Party Name: MACRQ Mect No/ate:13/87-

ALCI1/2018 POLYMERS P, 1'TD. ALC1/2019 Withdrawn
04.12.2019 _ .

HQ Filc RLA File Lic.No/Datc:0810137429

:01/87/050/00853/AM 19/ :08/24/040/0036 1/AM b O/ 15.03.2016

Decision

: The commitice considered the mail of the RA, Ahemdabad whercin 1t was clarified
ihat 2ODC has been issued to firm for the subject Advance Authorization. Therefore, commitice
decided to withdraw the case.

34

Casc No.:48/24/87- Party Name: MACROQ Meet NofDate: 13/87- Status:
ALCI1/2018 POLYMERS P. LT, ALCI/2019 Withdrawn

. 04.12.2019 .
HQ File ) RLA File Lic.NoMatc:0810137430
:01/87/050/00854/AM 19/ :08/24/040/00358/AM 16/ 15.03.2016
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Decision : The committee considered the mail of the RA. Ahemdabad whercin it was clanficd
that EODC has been issucd 10 firm for the subject Advance Autharization. Therefore, commiiice

decided to withdraw the case.

Casc No.:50/24/87- Party Name: MACRQ Mecet NofDate: 13/87- Status:
ALC1/2018 POLYMERS P. LTD, ALCI1/72019 Withdrawn
04.12.2019
4 [Ho File RLA File ~ " [llic.No/Mate:0810137426
:01/87/050/00856/AM 19/ [:08/24/040/00362/AM16/  |15.03.2016

Decision :

The committee considered the mail of the RA, Ahemdabad wherein it was clarified
that EODC has been issued fo firm for the subject Advance Authorization. Therefore, commitice
decided to withdraw the casc.

N Case No.:52/24/87- Party Name: MACRO Meet No/Date: 13/87- Status:
ALCI22018 POLYMERS P, LTI, ALCH2019 Deferred
04.12.2019
36 [HQ File RLA File Lic.No/Datc:0810137428
:01/87/050/00858/AM 19/ :08/24/040/00355/AM16/ 115.03.2016

Decision :

The commitee considered the case as per a;,cnd'\ and decided 1o defer the matter for

cxamination of the case by TEC{IINM} |
[ Case No.:60/24/87- Parly Name: MACRO Mcet NofDate:13/87- Staius:
ALC1/2018 POLYMERS P. 1.1D. ALCI1/2019 Withdrawn
04.12.2019
HQ File RLA File Lic.No/Daic:0810137538
371.01/87/050/00866/AM 19/ |:08/24/040/00408/AM16/  |29.03.2016

Pecision

The commiitee considered the mail of the RA, Ahemdabad whercin it was clarificd
that :0DC has been issued 1o firm for the subject Advance Authorixation. Therefore, commitice
decided to withdraw the case,

Casc Na.:45/24/87-

_H__li’adriy Name: MACRO [Mcet Nofidatc: 13/87- Stafus:
ALCI2018 POLYMERS 1. 17D, ALCI2019 Deferred
| 04.12.2019
18 [HO Filc RLAFI Lic.No/Maic:0810137536
:01/87/050/0085 I/AM19/  |:08/24/040/00346/AM16/  |29.03.2016

Decision

: The committee considered the case as per agenda and decided to defer the matier for

cxamination of the case by TEC{DINM)

Case No.:55/24/87- lTariy Name: MACRO Mecet NofDate: 13/87- Status:;
ALC1/2018 POLYMIIRS P.LTD. ALCI2019 Deferred
04.12.2019
39 {HQ Tile RILA File Lic.No/Matc:0810137537
:01/87/050/00861/AM 19/ :08124/040/00371/AM 1 6/ 29.03.2016

BPecision :

The commilice considered the case as per agenda and decided to defer the matter for

examination of the casc hy TEC{DiNM]

Case No.:6/24/87- [Party Name: MACRO [Mcct NofDatc:13/87-  [Status:
40 [ALC 12018 POLYMERS P. LTD. ALCI2019 Withdrawn
04.12.2019 ;
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HQ File e RI.A File . Lic.No/MDatc:0810137550
:01/87/050/00812/AM 19/ :08/724/040/00103/AM 16/ 30.03.2016
Decision : The committee considered the mail of the RA, Ahcmdabad whercin it was clarified
that 1:0DC has been issued to firm for ihc subject Advance Authorization. Therefore, committee
decided to withdraw the case,
B Case No.:46/24/87- Party Namc: MACRQ Meet No/Daic:13/87- Status:
ALC1/2018 POLYMERS P. 171D, ALCH2019 Deferred
_ 04.i12.2019
a1 HQ File RIA File Lic.NofMatc:0810137547
01/87/050/00852/AM 1Y/ :08/24/040/00364/AM 1 6/ 30.032016 ° ’
Deciston : The committee considered the casc as per agenda and decided to defer the matier for
cxamination of the case by TEC{DNM)
[ [case No0.:51/24/87- Party Name: MACRO |Meel No/Date:13/87- Status:
ALC1/2018 POLYMIRS P. LT, ALC1/2019 Deferred
04.12.2019
42 [HQ File REA Filg " |Lic.No/Datc:0810137546
:01/87/050/00857/AM 19/ :08/247040/00347/AM 16/ 30.03.2016 -
Decision : The commitice considered the case as per agenda and decided to defer the matier for
examination of the casc by THC{DNM} ) :
™ fCase N0.:59/24/87- Party Name: MACRO Mcet NofMate: 13/87- Status;
ALCI/2018 POLYMIERS P. LT, ALCI2019 Withdrawn
04,12.2019 .
HQ File REA File . Lic.No/Mate:0810137604
43 01/87/050/00865/AM 19/ :08/24/040/00348/AM16/ ©05.04.2016 )
Decision : The committce considered the mail of the RA, Ahemdabad wherein it was clarificd
that EODC has been issued to firm for the subjecet Advance Authorization.  Therefore, commiitce
dccided to withdraw the case.
B Case No.:7/24/87- Party Name: MACRO Mecet No/Daic: 13/87- Status:
ALC1/2018 POLYMERS P. LLID. ALCL/2019 Withdrawn
04.12.2019 .
HQ File RLA File Lic.No/Maic:0810137606
44 :01/87/050/00813/AM 19/ :08/24/040/00432/AM 16/ 05.04.2016
Decision : The committee considered the mail of the RA, Ahemdabad whercin it was clarificd
that EODC has been issued to firm for the subject Advance Authorization. Therefore, committee
decided to withdraw the casc. .
|-_ Case No.:8/24/87- Party Namc: MACRO Mecet No/Datc:13/87- Status:
ALC1/2018 POLYMERS P.LTD. ALCIR2019 Withdrawn
04122019 o '
p HQ File RILA File Lic.NoMaic:0810137607
5 :01/87/050/008 14/AM 19/ :08/24/040/004 | 5SIAM 16/ 05.04.2016 ' ‘
Decision : The committee considered the mail of the RA, Ahemdabad wherein it was clarified
that EOIXC has been issued to finn for the subject Advance Authorization. Therefore, committee
decided to withdraw the casc.
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O1/87/050/008S9/AM 19/

:08/24/040/00438/AM | 6/

05.04.2016

Case No.:53/24/87- Party Name: MACRO Mcct No/Date:13/87- Status;

ALC1/2018 POLYMIIRS P, LTD. ALC1/2019 Withdrawn
04.12.2019

HQ Filc RLA File Lic.No/Datc:0810137605

decided 1o withdraw the case.

Decision : The commitiee considercd the mail of the RA, Ahemdabad whercin it was clarificd
that EODC has been issued to firm for the subject Advance Authorization. Therefore, commitice

4T (.01/87/050/00860/AM 19/

:08/24/040/00439/AM L 6/

05.04.2016

Casc No.:54/24/87- Party Name: MACRO Mcet NofDate:13/87- Status:

ALC1/2018 POLYMERS P. L'ID. ALC1/2019 Withdrawn
04.12.2019

HQ File RLA File Lic.No/Da1c:0810137608

Decision :

decided to withdraw ihe casc.

The committce considered the mail of the RA., Ahemdabad wherein it was clarified
that 3ODC has been issued to firm for the subject Advance Authorization, Therelore, commitiee

Casc No.:371/24/87- Party Name: SERVEWELLL  [Meet No/Date:13/87- Status:
ALCL2018 HOUSEHOLD ALCI/2019 Deferred
APPLIANCES 04.12.2019
18 HQ File RLA File Lic.No/Maie:2410041944
01/87/050/01 17T/ AMIY :24124/040/00019/AM 1 6/ 05.04.2016
Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, commitice decided to remind the RA as well as firm by cmail and
deferred the casc
N Case No.:9/24/87- Party Namec: GOPALA Meet No/Dawe: 13/87- Status:
ALCH/2018 POLYPLAST LTI, ALCH2019 Deferred
04.12.2019
1Q File RLA Filc " [iic.No/Datc:0810137687
49 :01/87/050/008 1 5/AM 19/ :08/24/040/0001 1/AM T/ 115.04.2016
Dccision : The committee noted that hard copy of the application has not been reccived from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by cmail and
deferred the casc
[ [Case No.:84/24/87- Party Name: GOPALA Meet NofDale:13/87- Status:
ALC1/2018 POLYPLAST LTD. ALCH2019 Deferred
04.12.2019
HQ File RLA Filc Lic. No/Maic:0810137688
30 1.01/87/050/00890/AM 19/ :08/24/040/00012/AM 17/ 15.04.2016
Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by email and
deferred the case
[ [Case No.:146724/87- Party Name: VASUDHA “IMcet Nofdate: 13/87- Staius:
ALC1/2018 CHEMICALS PVT.LTD. ALC1/2019 Deferred
51 04.12.2019
HQ File RLA File Lic.No/Date:0310804191

:01/87/050/00952/AM | 9/

:03/95/040/00065/AM 1 7/

26.04.2016
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Decision : The commitice considered the case as per agenda and decided to defer the matter for

cxamination of the case by TEC{DNM}.,

E;is‘c No.:1/8/87- - Party Name: WACKER Mect No/Date:13/87- * [Status:

ALC1/2016 METROARK ALCI2019 Approved
© JCHEMICALS PVT LTD 04.12.2019
‘ HQ File RLA File Lic.Nﬂo/DaLC:‘OZ1020670
52 pOI/B7/0S0/GOL13/AMIT/ |:02/24/040/00022/AM1T/ |3
’ o 19.05.2016
Decision : Committec considered the technical comments of Dc‘parlmcnl of Chemicals and’
Pctro Chemicals and decided to defer the case for re-cxamination by D/o C&PC.
" [Case No.:12/24/87- Party Name: PYL TOOLS Mccet No/Date:13/87-  '[Status:
ALC1/2018 PVTILIMITED ALCI2019 - Deferred
‘ ' 04.12.2019,
HQ File RILA File . Lic. No/Date:3010103786
53 L01/87/0S0/0081R/AM19/  |:30/24/040/0000S/AM17/ . [23.05.2016

I)Luamn : The committce noted that hard copy of the 1})}111(41[1011 has not been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by cmail and
deferred the casc

54

Case No.:198/24/87- Party Name: ALUPLAST Viccl No/])atc 13/87- Status: :
ALC1/2018 INDIA PRIVATE LIMITED Deferred

. 04,1 2.2019

HQ File RILA File '}I A6 No/Date:3410042270
:01/87/050/00904/AM 19/ :34724/040/00070/AM 17/ 114.06.2016

Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder, Thercfore, comimitice decided to remind the RA as well as firm by cmail and
deferred the casc

" [Case No.:31/24/87- T lparty Name: H 15'171'13E5~1§'I:'"'—;Mcc1 No/Dawe:13/87- [Status:
ALC1/2018 TRADELINK PRIVATE IALCL/2019 Deferred
fl..IMI'I']:',D ' 04.12.2019
HQ File o RLA Vile - Lic.No/Date:0210206763 ’
3> 01/87/050/00837//\\/119/ 02/?4/040/00045//\\/[17/ 17.06.2016 _
Dtcmon ! The u)mnnut:{, COl'l'ildCl'Cd 1h(, cdse as per agenda and noted that a DL was issucd 1o
the firm . Howcver, firm has not replied the DL Therefore, commitiee decided that a final reminder
to firm in this regard may be issued and deferred the casc.
" [Case No.:78/24187- Party Name; ARMOR  |Mect No/Date:13/87-  |Status:
ALC12018 PLAST LTD,, ALCIH/2019 Deferred
04.12.2019
HQ File RLA Yile © 7 Lic.No/Date:0710109980
36 0]/87/050:’00884//\1\/119/ 07/24/040/00106/AM17/ 21.06. 7016
Decision : ‘The commitice considered the casc as per ag,(,nda and noted that a DL was lssucd to
the firm . However, firm has not replied the DL Thercefore, commitice decided that a final reminder
to firm in this rcgard may be issued and deferred the case. 7 ’
Eﬂ(?asc No.:164/24/87- II’arly Name: IMPEL '\/lu.l No/Date:13/87-  |Status: %
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ALC1/2018 EXPORTS ALC1/20019 Deferred
04.12.2019

HQ File RILA File Lic.NofDate:0710110529

O1/BHOS0/009THAM 1Y/ :07/24/040/00220/AM T/ 19.10.2016

Decision : The commiltee considered the casce as per agenda and noted that a DI was issucd 10
the firm . However, firm has not replicd the DI Therefore, commitice decided that a final reminder
to firm in this regard may be issucd and deferred the casc.

58

Case No.:18/24/87- Party Name: ALUDECOR Meet No/Date:13/87- Status:

ALC1/2018 LAMINATION PVT. LT, JALCI/2019 Deferred
04.12.2019

HQ File RLA File Lic.No/Date:02102071 14

:01/87/050/00824/AM 19/ :02/24/040/00146/AMTT/ 02.11.2016

Decision : The commitice considered the case as per agenda and noted that a DI was issued 10
the firm . However, firm has not replied the DL Therefore, commitiee decided that a final reminder
to firny in this regard may be issucd and deferred the casc.

59

Case No.:5/1/87-A1.C1/2017 |Party Name: WACKER Mecet NofDate: 13/87- Status:
METROARK CHEMICALS |ALCH2019 Deferred
PVTLID 04.12.2019

HQ File RI.A File Lic.No/Date:0210207478

:01/87/050/00005/AM 1 8/ 0212470407002 19/AM LT 20.03.2017

Decision :The committce considered the case as per agenda and noted that comments were sought
from Depariment of Chemicals and Petro Chemicals, which are still awaited. Therefore, committee
deeided to defer the casc last time,

Case No.:365/24/87- Party Name: SYNTHETIC  jMect No/Date:13/87-  |Status:

ALCL1/2018 PACKERS P LD ALCLR2019 Approved
04.12.2019

HQ File “[RLA File Lic.No/Date:0710111303

0HETO50/01 L TI/AMIG :07/24/040/00392/AM LY 20.03.2017

Decision : Based on the examination of the case of firm by Technical Expert (Consubant {SK1)
in File No. 01/87/050/01171/AM19, the Commitice decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT I'TTEM QUANITY
P FILM [CONTAINING
6 MINIMUM 12 5%NYLONT | IMT LNPE GRANULES 0.1732M7
¥
LLDPE GRANUILES 0.262MT i
NYLON GRANULLS 0.131MT
ENHANCED -
POLYVETHYLENIE RESIN 0.420M1
YAPAREX T'IE RESIN 0.420MT
BLUE MASTER "
. Ml
BATCHES 001051
POLYMIER
PROCESSING AlID 0.131MT
IMASTER BATCH]
RA may take consequential aclion as per Policy / Procedures
;)l— Case No.:44/2/87- -I’any Name: WACKER "Meet Nofidatc: 13/87- Status:
ALC12017 MIETROARK CHEMICALS JALCI/2019 Deferred
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[04.12.2019 o

HQ File
:01/87/050/00101/AM 18/

[REA File
:02/24/040/00263/AM1 Y/

Lic.No/MDate:0210207504
29.03.2017

Decision

: The commitice considered the casc as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which are still awaited, Therefore,
committee decided 1o defer the case last time,

Case No.:89/24/87-

Party Namc: ARVIND

Mect NofDate:13/87-

1:01/87/050/00895/AM 19/

:08/24/040/00503/AM L 7/

Status:
ALC1/2018 LIMITED ALCI1/2019 Approved
04.12.2019
HQ File . RIA File Lic.No/Daic:081014012

0
21.04.2017

Internal

Trade furnished vide
03.12.2019, Committec decided 10 rasify licensc as under:

their communication

Decision @ Based on the technical comments of Depariment for Promotion of Industry and
No. P-47011/157/2019/-TSW  dated

© EXPORT ITEM QUANITY IMPORT ITEM QUANITY
})l-bCl Glass Reinforced ' ' ) 1 05K g/per Kg
roducts ) 1200000K 2 Unsaturated | olyc%lcr content in cxpom
(HS Codc : 39219099; & | Resin st P
62 39259090 & 39269099) er
1.05K g/per Kg
(Glass Fiber Rovings content  in  cxport
product
Multiaxial Fabric of l.OSKg/pt?r Kg
- . content  in  cxport
(ilass Roving
product
1.05K g/per Kg
Antimony Trioxide content  in cxport
product
Decabromodiphenyl : .OSKg/p(;r K
. content an cxport
Oxide -
product
1.05K g/per Kg
Titanium Dioxide content  in cxport
product
RA may takc conscquential action as per Policy / Procedures
Case No.:41/24/87- Party Name: ATUL Meet No/Date: 13/87- Status:
ALCL1/2018 LIMITED, ALCI1/2019 Deferred
04.12.2019 .

63 [MQ File RLA File Lic.No/Datc:0810140187
:01/87/050/00847/AM 19/ :08/247040/0001%/AM18/ 01.05.2017 .
Decision @ The commitice considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC{DNM?

Case No.:42/24/87- Party Name: ALUDECOR © [Mect No/Date: 13/87- Status:
ALLC12018 LAMINATION PVT LT |ALCH/2019 Withdrawn

64 04.12.2019

HQ File Lic, No/Datc:0210207569

:01/87/050/00848/AM 19/

RLA File
:02724/040/00250/AM 17/

03.05.2017
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Decision :The commitice considered the reply of RA, Calcuita, wherein it was informed that the

AA has been surrendered. Therefore, commitice decided 10 withdraw the case,

a

Casc N0.:43/24/87- Party Name: SUPER Mcet NofDate:13/87- Status:
ALCIRO018 MOUNT PACK PVT.LTD, (ALC1/2019 Deferred
- ' 104.12.2019
” HQ File RLA File Lic.No/Datc:07101 11610
:01/87/050/00849/AM 19/ :07/24/040/00039/AM 1 8/ i6.05.2017
IDecision @ The committee considered the case as per agenda and noted that a DL was issued to
the firm . Howcever, firm has not replied the DI Therefore, commiltee decided that a final reminder
to firm in this regard may be issucd and deferred the case.
[ [Case No.:94/24/87- Party Name: SYNTHETIC  |Meet No/Date:13/87- Status:
ALCI1/2018 PACKERS P LTD ALCL2019 Approved
04,12.2019 .
HQ File RELA File ' [ic.No/Datc: 0710111642
:01/87/050/00900/AM 19/ :07/24/040/00035/AM 18/ 23.05.2017
Decision : Bascd on the examination of the case of firm by Technical lixpert (Consultant {SK1)
in File No. 01/87/050/00000/AM 1 9. the Commiitice decided to adopt following norms:-
66 EXPORTITEM | QUANITY IMPORT I'TEM QUANITY
DY
P FIL.M IMT LDPE GRANULLES 0.346MT
. LLDPE GRANULES 0.294MT
ENMTANCED POLYETHYLENE e
RESIN 0.336M1
BLACK MASTER BATCH 0.063MT
POLYULTRA MASTER BATCHES -
: ' gy - 0.0104M'1
[ UV MASTER BATCH) :
RA may take conscqucential action as per Policy / Procedures

67

Casc No.:71/24/87- Party Name: NITREX Meet No/Date:13/87- Status:

ALC1/2018 {CHEMICALS INDIA ALC1/20i9 Deferred
) ¢ LEMETED 04.12.2019

HQ File RLA File Lic.No/Date:5210042306

:01/87/050/00877/AM 19/ :52/24/040/0001 7/AM18/ 29.06.2017

Decision : I'he committce considered the casc as per agenda and noted that a DI. was issucd to
the firm . However, firm has not replied the D1 Therefore, committee decided that a final reminder

10 firm in this regard may be issued and deferred the case.

|

68

Casc No.:59/3/87- Parly Name: SUNFLEX Meet No/Date:13/87-  [Status:
ALC1/2017 RECYCLING PRIVATL  IALCH/2019 Approved
LIMITED 04.12.2019
HQ Fiie RLA Filc Lic.NoMaic:081014063
:01/87/050/0G0260/AM 18/ [:08/24/010/00092/AM 18/ 16
13.07.2017

Decision : Based on the icchnical comments of Department for Promotion of Industry and
Internal  ‘I'rade furnished vide their communication No. P-47011/42/2019/-TSW datcd
03.12.2019, Committce decided to ratify license as under:
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EXPORT ITEEM QUANITY IMPORT ITEM QUANITY

USED RUBBER TYRE
PRESS AND BALED
CLEARANCE OF
IMPORT  OF  THIS
I'TEM 1S SUBIECT TO
VALID IMPORT
LICENCE. This is
further subject to all
sialutory clearances of
import of item.

RUBBER FLOORING,

MATS & RUBBER TILES | 100000Kg 105300K g

POLYURETHANI:
RESIN (PL BINDER)

10500K g

RA may take consequential action as per Policy / Procedures

6%

Case No.:63/24/87- Party Name: MACRO Mect No/Date:13/87- Status:

ALC1/2018 POLYMERS P. LTD. ALCH2019 Deferred
04.12.2019

HQ File RILA File Lic.NofDatc:0810140762

:01/87/050/00869/AM 19/ :08/24/040/00058/AM 18/ 04.08.2017

Decision : The committee considered the mail of the RA, Ahemdabad wherein it was clarified
that EODC has not been issued to firm for the  subject Advance Authorization. Therefore,
commitice decided to obtain hard copy of the application form firm/RA and deferred the casc.

70

Case No.:64/24/87- Party Name: MACRO -——[1-\4—(;:1 No/Date:13/87- Status:

ALCI2MS POLYMERS P. LT3, |ALCH/2019 Deferred
[04.12.2019

HQ File RLA Fiic Lic.NofMatc:0810140763

:01/87/050/00870/AM 19/ :08/24/040/00103/AM 18/ 04.08.2017

Decision : The committee considered the mail of the RA, Ahemdabad wherein it was clarified
that EQODC has not been issucd to firm for the  subject Advance Auwthorization. Therefore,
committce decided to obtain hard copy of the application form firmi/RA and deferred the case.

71

Case No.:67/24/87- Party Name: NEWAGE Mcet NofDate:13/87- Status:

ALC12M8 LAMINATORS PVTLID., |ALCL/2019 Withdrawn
04.12.2019

HQ File RLA File Lic.No/Datc:0510403799

:01/87/050/00873/AM LY/ :05/24/040/00187/AM 18/ 24.08.2047

Decision :The committee considered the reply of the CLA, New Delhi wherein it was mentioned
that AA has been issucd on Repeat Basis. Therefore, committee decided to withdraw the case.

72

IMcet NofDaie:13/87-

Casc No.:70/24/87- Party Namc: NITRIIX Status:

ALCI1/2018 CHEMICALS INDIA ALC1/2019 Deferred
LIMITED .04']2'20'9

HQ File RI.A File 1ic. No/Date: 5210042363

:01/87/050/00876/AM 19/ :52/24/040/00025/AM 1 8/ [06.09.2017

Decision : The committee considered the case as per agenda and noted that a DI was issued to
the firm . However, firm has not replied the DI Therefore, commiitee decided that a final reminder
to firm in this regard may be issued and deferred the case.
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- [Case No.:75/24/87- * [Party Name: AAKASH Mcci NofDate:13/87-
" JALC1/2018 PLASTOPACK PVT.LTD, |ALCIR2019 * Deferred
. 04122019
7 HQ File . RLA File Lic.NoMate:5210042424
01/87/050/0088 1/AM 19/ :52/24/040/00042/AM 1 8/ 07.11.2017
Decision : The committee considered the casc as per agenda and noted that a DL was issued to
the firm . However, firm has not replied the DL Theréfore, commitice decided that a final reminder
to firm in this regard may be issucd and deferred the casc.
[ [Casc No.:74/24/87- Party Name: MACRO Mect No/Datc:13/87- Status:
ALCH2018 POLYMERS P. 1D, ALC1/2019 Deferred
. 04.12.2019
A HQ File RLA File Lic.No/Date:0810141266
7 ‘01/87/050/00880/AM 19/ :08/24/040/00196/AM 18/ |08.11.2017

Decision

that EODC has not been issued to finm for the
committee decided to obtain hard copy of the application form firm/RA and deferred the case

: The committee considered the mail of the RA, Ahemdabad wherein it was clarificd
subject Advance Authorization. Therefore,

Mcecet No/Date:13/87-

Casc No.:163/24/87- Party Name: ARMOR Status:
ALCI2018 PLAST 1TD., ALCLH2019 Deferred
04.122019
HQ File RLA File Lic.No/Datc:0710112363
75 :01/87/050/00969/AM 1S/ :07/24/040/002 1 8/AM1 8/ 08.11.2017

Decision

deferred the casc

: The committec noted that hard copy of the application has not been received from RA
despite reminder. Therefore, commitiee decided 1o remind the RA as well as finm by cmail and

[ [Case N0.:129/24/87- Party Name: SUPER Meet No/Date: 13/87- Status:
ALC12018 MOUNT PACK PVI.LTD. [ALCL/2019 Deferred
04.12.2019
HQ Tile ' RIA File ic.No/Datc:07 10112420
76 01/87/MS0/0093S/AM19/  |:07/24/040/00155/AMIS/ 116,13 2017

Decision : The commitice considered the case as per agenda and noted that a DL was issued to
the firm . Howcver, firm has not replied the DL Thercfore, commitice decided that a final remyinder
1o firm in this regard may be issued and deferred the case.

Party Name: MACRO

:01/87/050/00882/AM 19/

:08/24/040/00252/AM 18/

29.11.2017

F Casc No.:76/24/87- Mcet No/Date:13/87-  [Status:
ALCI1/2018 POLYMERS P. LD, ALC172019 Deferred
, 04122019
., [AQ File RLA File iic.No/Daic:0810141410

Decision :The committee considered the casc as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been reccived. Therefore, commitice decided
to call for Hard Copy from the firm again and deferred the case,

r Case N0.:179/24/87- Party Name: ARMOR [Meet No/Date:13/87- Status:
ALCI/2018 PLAST LT, ALCI/2019 ‘|Rejected
78 04.12.2019 )
HQ File RILA Fiie Lic.NofMate:0710112474
:01/87/050/00985/AM 19/ (0724/040/00235/AM I8/ 30.11.2017
. 19 farefi T/ DILIP KUMAR
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Decision : The commitice noted that a DL was issued to fifm on 05.09.2019, which was loliowed
by a reminder on 01.11.2019. However, firm has not replied 1o the DL. Therefore, commitice
decided to reject the case
Case No.:197/24/87- [Party Name: WACKER IMcel No/Date: 13787 [Status:
ALC1/2018 MLETROARK CHEMICALS 'ALC1/2019 Deferred
PVT LT 101.12.2019 X
HQ File [REATIE 7 fLie.No/Matc:0210208055
:01/87/050/31003/AM 19/ :02724/040/00145/AM 1 8/ 15.12.2017
Decision : The committee considered the case as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which arc still awaited. Therefore,
conunittee decided to defer the case last time
Case No.:198/24/87- Party Namec: WACKER Mect No/Date:13/87- Status:
ALLCH2018 METROARK CHEMICALS |ALC1/2019 Deferred
PVT LTD 04.12.2019
HQ File . RI.A File Lic.NoMaic:0210208052
%0 lousr0s0m1000AMIor 022400400001 40AMI 115 122017
Decision @ The committee considered the case as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which are still awailed. Therefore,
committee decided 10 defer the case last time |
rd_'(fasc N0.:199/24/87- Party Name: WACKER ]Mccl No/Date: 13/87- Status:
ALC1/2018 METROARK CHEMICALS  ALCI/2019 Deferred
PVT LI 04122019
g HQ File RLA File jLic.No/>ate:0210208056
:01/87/050/01005/AM 19/ 202724/040/00146/AM 18/ [15.12.2017
Decision : The committce considered the casc as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which are’ still awaited. Therefore,
committee decided to defer the casc last time
r—r(?asc \0791247;7-_—“—- Parly Name: SANGHVI Hﬂi\"icc:t ]‘Go/l)alc: 13/87- Stafus:
ALC12018 TIECHNO PRODUCTS ALC1/2019 Deferred
04.12.2019
%2 HQ Fite RIA File Lic.No/Datc:0810141769
:01/87/050/00885/AM 19/ :08/24/040/00296/AM 18/ 112.01.2018
Decision : The committee noted that hard copy of the application has not been reecived from RA
(despite reminder. Therefore. committee decided to remind the RA as well as firm by email and
deferred the casce J
T Case No.:366/24/87- Parly Name: ARMOR Meei No/Date: 13/87- Status:
ALC1/2018 PLAST LD, ALCH2019 Rejected
:04.12.2019
o3 [HQ File RLA File [Lic.No/Datc:07101 13050
C1/8T/050/01 ET2IAMI 9/ 0724/040/00367/AM 1 8/ J04.04.2018
Decision : The commitice noted that 2 DL was issucd to firm on 05.09.2019, which was followed
by a reminder on 01.11.2019. However, firm has not repiied to the DI, Therefore, commitice
decided to reject the case

-3y } i

fasfie e s DILIP l(UM.?FRT
YRS 99T |TNR/ Dy, D6
wfmqgi—mri T “l"él‘f?t‘&'lﬁm IDGFT
T TF eI
Ministry of Commorce & Indusiry
s, TE 0T
Udyog Bhewen, Naw Delhi '



" [Casc No.:86/24/87- Party Name: NAVRATAN  |Mceet No/Date:13/87- Status:
ALC1/2018 SPECIALTY CHEMICALS [ALC1/2019 Deferred
LLP 04.12.2019
HQ Fiic ~ JRLA File ‘I.ic,l\’oﬂ)alc:OS]OMZ]Gﬁ
84 01/87/050/00892//\\'1191 08/24/040/00213//\\4]8[ v [13704.2018
Decision ; ]hc commitice nmcd that hard copy of the application has net been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by cmail and
deferred the casc
N Case No.:87/24/87- Party Namge: METRO Mcet NofDate:13/87- Status:
ALC1/2018 {VALVES, (PROP: C.T. ALCI2019 Approved
BALAMURUGAN) 04.12.2019
HQ File RLA File Lic.No/Date: 3210078452
:01/87/050/00893/AM 19/ :32/24/040/00002/AM 19/ 13.04.2018
Decision : Bascd on the cxamination of the case of firm by Technical Bxpert (Consultant {S‘K})
85 [in File No. 01/87/050/00893/AMI19, the Commiiitee dcud(.d 1o ratify licensce as under:-
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
ROUND CONTAINER :
WITH LID [MADL QUT POLYPROLENE GRANULES
OF POLYPROLENE] 17025Kg 47963.50Kg
RA may take consequential action as per Policy / Procedurcs
[ [Casc No.:96724/87- Party Name: NAVRATAN !Mcct No/Date:13/87- Status: I
ALC12018 SPECIALTY CHEMICALS  [ALCI/2019 Deferred
LLP -~ Joa22019
86 HQ File RLA Filc Lic.No/Datc:0810142367
? 1:01/87/050/00902/AM 19/ :08/24/040/002 14/ AM 18/ 13.04.2018
Decision : The committee noted that hard copy of the application has not been reccived from RA
despite reminder. Therefore, commitice decided o remind the RA as well as ﬁrm by email and
deferred the casc
" [Case No.:3/8/87-A1.C1/2018 Party Name: WACKIER Mect No/Date: 13/87- Status:
MIETROARK CHEMICALS JALCI/2019 Deferred
PVTLTD 04.12.2019
g HQ File RLA File f1 de.No/ate:0210208362
71:01/87/050/00424/AM 19/ :02/24/040/00003/AM 19/ '25.04.2018
Decision : The committee considercd the case as per agenda and noted that comments were
sought from Dcpartimeni of Chemicals and Petro Chemicals, which are still awaited. Therefore,
committce decided to defer the casc last time
[ [Case No.:4/8/87-ALC172018 ﬁ;arly Name: WACKER iMccl NofDate:13/87- Status:
METROARK CHEMICALS "ALCI/2019 Deferred
PV LT [04.12.2019
HQ File RLA File i.ic.No/MDalc:0210208363
88 1.01/87/050/00125/AM 19/ :02/24/040/00004/AM 19/ 25.04.2018
Decision : The commitice considered the case as per agenda and noted that commenis were
sought from Decpartment of Chemicals and Peiro Chemicals, which are still awaited. Thercfore,
comunitice decided to defer the casc last time
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Casc No.:90/24/87-
ALC1/2018

Party Name: MACRO
POLYMERS P. LTD,

39

HQ File
:01/87/050/00896/AM 19/

REA Filc
:08/24/040/00348/AM 18/

Mcet Nofate: 13/87-
ALCLH?2019
04.12.2019

Status:
Deferred

Lic.No/Datc:0810142573
- [10.05:2018

Decision : The committee considered the mail of the RA, Ahcmdabad wherein it was clarified
that EQODC has nof been issued 1o firm for the

subjcet Advance Authorization. Therefore,

commitice decided to obtain hard copy of the application form {irnyRA and deferred the casc.

Casc No.:91/24/87-
ALCI1/2018

Party Name: ARMOR
PLAST LTD,,

:Mccl NofDate:13/87-
ALC1/2019
04.12.2019

Status:
Deferred

90

HQ File
:01/87/050/00897/AM 19/

RI.A File
:07724/040/00039/AM 19/

Lic.No/Ma1e:0710113270
11.05.2018

Decision

: The commiltee considered the case as per agenda and noted that a DI, was issued to
the firm . However, firm has not replied the DE Therefore, commiitee decided that a final reminder
to firm in this regard may be issucd and deferred the casc.

Case No.:132/24/87-
ALCI1/2018

Party Name: AV] GLOBAL
PLAST PRIVATE LIMITED

Mect No/Date:13/87-
ALC2019
04.12.2019

.Slalus:
Appraved

HQ File
BUBTAO50/00938/AMIY/

RI.A File
:03/94/040/00123/AM19/

P.ic.No/l)alc:03 10821048

17052018

91

Decision : Bascd on the cxamination of the case of firm by ‘Technical Expert (Consultant {SK1)

in File No. 01/87/050/00938/AM 19, the Commitice decided to ratify license as under:-

EXPORT ITEM

QUANITY

IMPORT ITEM

QUANITY

RPET Sheet

100MT | PET Resin

42.24MT

PET Flake

S

62.40MT

Antibiock

Masterbatch

0.384MT

RA may take consequentizl action as per Policy / Procedures

Case No.:379/24/87-
ALCIL/2018

Parly Name: ESSIIN
SPLECIALITY FILMS
PVT.LTE.,

Meet NofDate:13/87-
ALCI/2019
04,12.2019

Status:
Deferred

HQ File
:01/87/050/01185/AM 19/

RLA File
:24124/040/00005/AM 1Y

Lic.No/Date:2410042426
23.052018

92

Deeision : ‘The Committee considered the case as per agenda and decided issuc deficiency letier
10 the authorization holder for submission of the following information and deferred the case:-

a} Technical descriptions/specifications, percentage compesition (by weight) of the products to be
cxporicd.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

¢} Chemiceal namc, Technical specifications of ilems proposed to be imporied.

d) Whether the serap gencrated in the proeess is being reused or not.  not the wechnical justification |
for its non-use may be furnished. If the scrap is being sold, the sale valuc/commerciat value may ch
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indicated.

c) Material balance indicating calculative statement of the requirement of each of item for
manufacture of cach of cxport product

fy Details of indigenous inputs
|2) Percentage content of BIO LDPE in Export

h) Cataloguc of BIO LDPE

" [Case No.:95/24/87- Parly Name; MAX Mect NofDate:13/87-  [Status:
ALC1/2018 SPECIALITY FIIL.MS ALC12019 Deferred
LIMITED 04.12.2019
HQ File RI.A Filc Lic.No/Matc:2210015922
:01/87/050/00901/AM 19/ :22/247040/009 1 8/AM 1O/ 20.06.2018

93 - o ; : : : .
Decision : The Committee considered the case as per agenda and decided 1o issue deficicncy

letter to the authorization holder for submission of the following information and deferred the casc:-

a) Technical Speceification of Import Hem NEQREZ alongwith catalogue indicating percentage
NVM or pereentage solid content '

i;;lﬂy Name: KATALINE  ‘Mect NofDate: 13/87- Status:

Case :\‘().:38051‘1787—

ALCI/2018 INFRAPRODUCTS PV, ‘AI.,CU?.O]‘) Approved
LD, |04.12.2019
HQ File RI.A File Lic.No/Date:5010002454

:01/87/050/01 186/AM 19/ :50724/040/00009/AM 19/ 27.06.2018

Decision : Based on the cxamination of the case of firm by Technical Expert (Consultant {SK )
in File No. 01/87/050/0i 186/AM 19, the Committee decided to ratily license as under:-

94 EXPORT ITEM T QuANITY IMPORT ITEM QUANTTY
THERMOPLASTIC RESIN .
[CONTAINING MINIMUM HYDROCARBON
21.0% HYDROCARBON RESIN 810MT | RESIN / PETROLEUM 170M7T
AND 6.17% GLASS BEADS] RESIN
GLASS BEADS 50MT
RA may take conscquential action as per Policy / Procedurcs
[ [Case No.:120/24787- Party Name: EURASIA Mcet Noflale:13/87- Status:
ALCI2018 POLYCHEM PVT 1TD ALC1/2019 Deferred
04.12.2019
o5 [HQ File TReavie T 7 ieNoMaie:3a10044330 |
:01/87/050/00926/AM 19/ :34/24/040/00053/AM 1 9/ 12.07.2018

Decision : The committee noted that hard copy of the application has not been received from RA
despitc reminder. Therefore, commitiee decided to remind the RA as well as firm by email and
deferred the case

[ [Casc No.: 10/16/87- Party Name: WACKIR  [Meet No/Daie: 13/87- [Status:
06 |IALC1/2018 METROARK CHEMICALS |ALCL/2019 Deferred
PVT LIT 04.12.2019
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HQ File RIA Filc Lic.No/Mate:0210208607
:01/87/050/00307/AM 19/ :02/24/040/00066/AM 19/ 26.07.2018

Decision @ The commitice considered the casc as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which are still awaited. Thercfore,
committee decided 1o defer the case last time

Casc No.:22/18/87- Party Name: SHIVA Meet No/Date:13/87- Status:
ALC1/2018 PHARMACHEM LTD ALCLH2019 Deferred .
04.12.2019
HQ File . TRCA TR T [lie.No/Date 3410044410
97 :01/87/050/0047 1/ AM IS/ :34/24/040/001 05/AM 19/ 09.08.2018

Decision : The committee considered the case as per agenda and noted that a DL was issued to
the firm . However, {inm has not replicd the DL Therefore, commitice decided that a final reminder
1o firm in this regard may be issucd and deferred the casc,

[ [Case No.:24/18787- Party Name: SHIVA Mecct Nofate:13/87- Status:
ALC12018 PHARMACHEM LTD ALCH2019 Deferred
04.12.2019
08 HQ File RLA File Lic.No/Datc:3410044413
01/87/050/00473/IAMISS [:34/24/040/001 0T/ AM IS/ 09.08.2018

Decision : The commitiee considered the casc as per agenda and noted that a DI, was issued to
the firm . However, firm has nat replied the DI Therefore, commitice decided that a final reminder
1o firm in this regard may be issucd and deferred the case.

Casc No.:6/17/87- Party Name: WACKER Micet No/Date:13/87- Status:
ALC1/2018 METROARK CHEMICALS [ALCH2019 Deferred
PVTILLTD [04.12.2019

HQ File RI.A File :I,ic.‘Nn/])nlc:()Z10208650
9 :01/87/050/0039//AM 19/ :0224/040/00075/AM 19/ [23.08.2018

Decision : The commitice considered the case as per agenda and noted that comments were
sought from Department of Chemicals and Pelro Chemicals, which are still awaited. Thercfore,
commitice decided to defer the case lasi time

Casc No.:161/24/87- Party Namec: RAJSHA Meet NofDatc: 13/87-  [Status:
ALC12018 _ CHEMICALS PVT.LCTD,  [ALCI/2019 Deferred
‘ 04.12.2019
HQ File RILA File Lic.No/Datc: 3410044552
1901:01/87/050/009677AM 19/ |:34/24/040/00095/AM19/  05.10.2018

Decision : The committee noted that hard copy of the application has not been reccived from RA
despite reminder. Therefore, committee decided 1o remind the RA as well as firm by email and
deferred the case

[ [Case No.:169724/87- Parly Name: SYNTHETIC  [Mcet NofDate:13/87- Status:
ALCI2018 PACKERS PVT LTD ALCI172019 Approved
04.12.2019
HQ File T IRLATFile Lic.No/Mate:0710114056
1011.01/87/050100975/AM 19/ |:07/24/040/00185/AM19/  [26.10.2018

Decision : Based on the examination of the case of firm by Technical lixpert (Consultant {SK 1)
in File No. 01/87/050/00975/AM19, thc Committce decided to adopt following norms:-
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EXPORT ITEM QUANITY IMPORT FIEM QUANITY
Pli FIEM [CONTAINING

MINIMUM 14%NYLON] PMT | EDPE GRANULES 0.5565MT
ENMANCE -
POLYETHYLENE RESIN 0.315M1
NYLON GRANULES 0.147M7T

FUNCTIONAL POLYMER
(Malcic Anhydride graficed 0.0315MT
Polymers)
RA may take conscquential action as per Policy / Procedurcs

102

Case No.:170/24/87- Party Namc: SNF [INDIA]  [Mcet No/Date: 1 3/87- Status:

ALCH2018 PVT.LTD., ALCI/2019 Deferred
04.12.2019

HQ File RLA File Lic.No/Date:2610012857

:01/87/050/00976/AM 19/ :26/24/040/00010/AM 19/ 29.10.2018

Decision : The committee considered the casc as per agenda and noted that a DL was issued to
the firmy . Howcver, firm has not replied the DL Therefore, commitice decided that a final reminder
to firm in this rcgard may be issucd and deferred the case.

103

Casc No.:174/24/87- iParty Name: SNF [INDIA]  {Mcecet No/Date:13/87- iStatus:

ALC1/2018 PVT. LD, ALCI2019 iDeferred
04.12.2019

HQ File RLA File Lic.No/Datc:2610012859

:01/87/050/009807/AM 19/ :26/24/040/00013/AM 19/ 02.11.2018

Decision : The committee considered the casc as per agenda and noted that a P1. was issucd to
the firm . However, firm has not replicd the DL Therefore, commitice decided that a final reminder
to firm in this regard may be issucd and deferred the case.

104

Case No.:175/24/87- tParly Name: SNF [INDIA] - [Mcect NofDate:13/87- Status:

ALC1/2018 [PVT. LID., ALC1/2019 Deferred
i 04.12.2019

HQ File im,/\ File Lic.No/Date:261001 2860 |

:01/87/0S0/0098 1/AM19/  ":26/24/040/00036/AMI8/  [02.11.2018 !

Decision : The commitice considered the casc as per ageada and noted that a DL was issucd to
the firm . However, firm has rot replicd the DL Therefore, committee decided that a final reminder
to firm in this regard may be issucd and deferred the casc.

105

Casc No.: 176/24/87- Party Name: SNF [INDIA]  [Mcct No/Date:13/87- Status:

ALC1/2018 PVT, LTD,, ALCH2019 Deferred
| 04.12.2019

HQ File RILA File Lic.No/Dale:2610012863

:01/87/050/00982/AM 19/ :26/24/040/0003HAM 18/ 02.11.2018

Decision : The commitice noted that hard copy of the application has not been received from RA
despite reminder, Therefore, committee decided to remind the RA as well as firm by emait and
deferred the case

Case No.:181/24/87- Party Name: ARMOR Moeet No/Daie:13/87- Status:

106 |ALC1/2018 PLAST LIMITED ALCI/2019 Ieferred
04.12.2019
25
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Lic.No/Date:071011412]
13.11.2018

RLA File
:07/24/040/00198/AM 1 O/

HQ File .
:01/87/050/00987/AM 19/

Decision : The commitice considered the case as per agenda and noted that a 1)L was issucd to
the firm . However, firm has not replicd the DI Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the casc.

Case No.:3/13/87- Party Name: NIKHIL Mecet No/Date:13/87- Status:

ALC1/2019 ABHESIVES LTD. ALC1/2019 Approved
| 04.12.2019 |

HQ File ) RI.A File Lic.No/Datc:0310825412

:01/87/050/004 57/ AM20/ :03/95/040/0090° 1AM 19/ 05.12.2018

107

Decision : Bascd on the examination of the casc of firm by Technical Fxpert (Consultant {SK})
in File No. 01/87/050/00475/AM20, the Commitice decided to ratify the license as under:-

EXPORT ITEM QUANTITY IMPORT I'TEM QUANTITY

Styrene  Acrylic  Co-Polymer

Emulsion (Sotid Content 50%4/-

)

| Net exempicd material per kg: 1)

Emulsifier - 0.041 Kgs. 2) Butyl Emulsificr

Acrylic Monomer - 0.247 Kgs. 3) | 100000Kg {.‘Rclc-v'mt} 4100Kg

Styrene Monomer - 0.238 Kgs. ’

4) Acrylamide - 0.005 Kgs. 5)

Acrylic Acid - 0.008 Kgs. 6)

HIDPE Granules - Blowing Grade

{Packing Maicrial) - 0.051 Kgs
Butyl Acrylic
Monomer 24700Kg
Styrenc Monomer 23800Kp
Acrylamide 500Ky
Acrylic Acid 800K g |
HDPY Granules « As ne ki
Blowing Gradc S Perpacking
(Packing Matcrial) policy

RA may take consequential action as per Policy / Procedures

Case No.:192/24/87- Party Namc: NITRIEX Mcet NofDate:13/87- Status:
ALC1/2018 CHEMICALS INDIA ALCH2019 Deferred
LIMITED 04.12.2019
108 HQ File RILA Filc Lic.No/Date:5210042860
:01/87/050/00998/AM 19/ :52/24/040/00067/AM 19/ 17.12.2018
Decision : The commitice considered the casce as per agenda and noted that a DL was issucd to

the firm . However, firm has not replied the D1 Therefore, commitice decided that a final reminder
to firm in this regard may be issucd and deferred the case.

109

Case No.:196/24/87- Party Name: ATUL Mcct No/Daic:13/87- Status:

ALC1/2018 LIMITED, ALCI/2019 Deferred
04.12.2019

HQ File RLA File Lic.No/Date:0810144138

:01/87/050/01002/AM 1Y :08/24/040/00301/AM19/ 20.12.2018

Decision : The commitiee noted that hard copy of 1he application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by email and
deferred the case
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Casc No.:385/24/87- Il‘zn'ly::.’mm:: STYLG Meetl NofDaie:13/87- Status:

ALCL2018 - TABLEWARES ALC1/2019 Deferred
04.12.2019%

HQ File RLA File Lic.No/Daie:2410042614

:0t/81050/01191/AMILY :24/24/040/0004 1/ AM 19/ 02.01.2019

Decision @ The commitice considered the casc as per agenda and noted that a DL was issucd 10
the firm . Howcver, firm has not replied the DI, Therefore, committee decided that a final reminder
to {irm in this rcgard may be issucd and deferred the case.

Case No.:212/24/87- Party Name: WACKER Meet No/Date:13/87- - {Status:
ALCLR2018 METROARK CHEMICALS [ALCI/2019 Deferred
PV LTD 04.12.2019
HQ File TIRIA File Lic.NofDatc:0210208899
T L01/87/050101018/AMIYr  [:02/24/040/00143/AM 19/ 104.012019
Decision : The commitiee considered the case as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which arc still awaited. Therefore,
committce decided to defer the casc last fime
[ [Case No.:216/24/87- [Party Name: RESINS AND  [Mccl No/Date:13/87-  [Status:
ALCL/2018 iPLAS'I'ICS LIMITED ALCH2019 Deferred
| 04.12.2019 i
112 HQ File RILA Filc Lic.No/Datc:0310826210
:01/87/050/01022/AM 19/ :03/95/040/0093 1/AM 19/ 07.01.2019
Decision : The committee noted that hard copy of the application has not been received from RA
despite reminder. Therefore, committee decided to remind the RA as well as firm by email and
deferred the case
T Casc No.:386/24/87- ll‘arly Name: SERVEWEILL  [Mcet NoflJaie:13/87- Status:
ALC1/2018 HOUSEHOLD ALCI/2019 Deferred
APPLIANCES 04.12.2019
HQ File [RLA File [Lic.No/Daic:2410042622
01/87/050/01 192/AM 19/ :24/24/040/00042/AM 15/ 08.01.2019
Decision @ The Committce considered the case as per agenda and decided 1o issue deficiency
lctter o the authorization holder for submission of the following information and deferred the
casc:-
a) Technical descriptionsfspecifications, percentage composition (by weight) of the products 1o be
exporied,
113 |b} Detailed manufacturing process along with technical justification for wastages claimed at cach

stage and cach of the matcerials required in the manufacturing process.
¢) Chemical name, Fechnical specifications of items proposed to be imported.

d) Whether the scrap gencrated in the process is being reused or nol. If not the technical
ljustification for its non-usc may be furnished. I the scrap is being sold, the sale value/commercial
valuc may be indicaled.

c) Material balance indicating cateulative statement of the requircment of cach of item for
manufacture of cach of export product

f) Details of indigenous inputs if any

N
-~

farafy I AR
vy AT/ DILP KUM
m&fm:fr?ﬁ.w A SAWT/Dy. DGFT
Syirgy TR AHAENTAL/ DGET
<1 U4 e
Ministry of Commorr.;,_a e_n Ingusin
QU WA, Sl ey
Udyog Bhawan. Now osinl



h) Wastage applicd

g) Break up of Fixport Product in Quantity terms and corresponding import quantity

114

HQ File

Casc N0.:219/24/87-
ALCL/2018 |

:01/87/050/01025/AM S/

Party Name: WACKIER

Mcet NofDate:13/87-

METROARK CHEMICALS [ALLC1/2019

PVT LD

:02/24/040/001 15/AM 19/

04.12.2019

Staius:
Deferred

l",_ic.r;bfl)atc:oz i 02(58—51_7-

10.01.2019

Fzm File

Decision : ‘i'hc commitice considered the case as per agenda and noted that comments were
sought from Department of Chemicals and Petro Chemicals, which are still awaited. Therefore,
committee decided to defer the case tast time

Case No.:232/24/87- Party Name: RR KABEL Meel NofDate:13/87- Status:

ALC1/2018 LIMITED ALC1/2019 Approved
04.12.2019

HQ File RLA File Lic.NofMatc:0310826526

:01/87/050/01038/AM19/  3:03/95/040/00898/AM 19/ 22.01.2019

Decision : Bascd on the examination of the casc of firm by TI'cchnical Expert (Consultant {SK})
in File No. 01/87/050/01038/AM19, the Comimittee decided to ratify the license as under:-
i15
EXPORT ITEM QUANTITY IMPORT IT)EM QUANTITY
PVC Compound RR EXP
NET CONTENT: PVC- 250000Kg | PVC Resin 139125Kg
250000.00 KGS B
Relevant Plasticizer 68250Kg
Filler{Calcium Carboratc} 36750Kg_
Relcvant Stabilizer 18375Kp_
RA may take consequential action as per Policy / Procedures

116

HQ File

Case N0.:233/24/87-
ALC1/2018

:01/81050/01039/AM 19/

Party Namc: SML FIL.MS
LIMTTED

REA File
:52/24/040/00080/AM 19/

Mcet NofDate:13/87-
ALC1/2019
04 12.2019

~ [1ic.No/Date: 5210042934 |
23.01.2019

+

1

i

Status:
Deferred

Decision :

and deferred the case

The commitice noted that hard copy of the application has not been reccived from
RA despite reminder. Therefore, commiitee decided to remind the RA as well as firm by email

P7

Casc No.:387/24/87- iParly Name: SASA [Meet No/Date?13/87- Status:

ALC1/2018 RUBBERS PRIVATL ALC1/2019 Deferred
LIMITED 04.12.2019

HQ File [RLA Filc Lic.No/Datc:2410042635

:01/87/050/01193/AM 19/ :24/24/040/00046/AM 19/ 24.01.2019 ;

Decision :

to firm in this regard may be is

sued and deferred the case.

The committee considered the case as per agenda and noted that a DI was issucd to
the firm . However, firm has not replicd the D1 Therefore, committce decided that a final reminder

Casc No.:24'1/24/87-

Mcet No/Daie:13/87-

Party Name: WACKER Status:
118 [ALC1/2018 METROARK CHEMICALS |ALC1/2019 Deferred
PVTLTD 04.12.2019 :
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HQ File
:01/87/050/01053/AM19/

RLA File
:02724/040/001 ST/IAM 15/

[Lic.No/Date:0210208942

29.01.2019

Decision :

19

The committec considered the case as per apgenda and noted that comments were
sought from Department of Chemicals and Petro ChemicalsThwhich arce still awaited. Therefore,
commitice decided to defer the case last time

Casc No.:276/24/87- Party Name: MACRO Mcet NofDate:13/87- Status:

ALC1/2018 POLYMIERS P.LTD, ALCH2019 Deferred
04.12.2019

HQ File RLA File Lic.NofDate:0810144519

|:01/87/050/01082/AM 19/

:08/24/040/00122/AM 19/

06.02.2019

Decision :

The commitice considercd the mail of the RA, Ahemdabad whercin it was clarified
that E01C has not been issued to firm for the
conuniltee decided to obtain hard copy of the application form firm/RA and deferred the casc

subject Advance Authorization.

Therefore,

120

Mect NofDate:13/87-

Case No.:280/24/87- Party Name: MACRO Status:

ALLC1/2018 POLYMERS P, 1.TD), ALCI/2019 Deferred
04.12.2019

HQ File RLA File Lic.NofDatc:0810144545

:01/87/050/01086/AM 19/

:08/24/040/001 92/AM 19/

07.02.2019

Decision :

The committce considered the casc as per agenda and noted that firm was asked for
hard copy of the application. However, samc has not been received. Therelore, committee decided

ta call for Hard Copy from the firm again and deferred the casc.

121

Case No.:281/24/87-
ALC1/2018

Party Name: MACRO
iPO]..YM]EZRS P.LTD.

Meel No/Date:13/87-
ALC12019
04.12.2019

"Stalus:
Deferred

Lic.No/Datc:0810144547

HQ File RLA File
:01/87/050/01087/AM 19/ :08/24/040/00385/AM 19/ 07.02.2019 i
Decision : The commitiee considered the case as per agenda and noted that firm was asked for

hard copy of the application. However, same has not been received. Therefore, commitice d(.mdcd

to call for Hard Copy from the firm again and deferred the case.

122

Case No.:302/24/87- Party Name: ALUPLAST Mcet No/Date:13/87- Status:

ALC1/2018 INDIA PRIVATE LIMITED |ALC1/2019 Deferred
04.12.2019

HQ File [RLA Filc Lic.No/Date:34 10044903 [

:01/87/050/01 i QB/AM 19/

|:34/24IO’3 0/G0305/AM 1Y/

i5.02.2019

Decision

casci-

a) Lxact chemical name of Import Hlem al S No. 2 to §

b) Whether Import Item No. 6 is masier baich or PVC Resin

¢} Exact usc of Import ltem No.7

The Commitiee considered the case as per agenda and decided to issuc deficieney
lctter to the authorization holder for submission of the following information and deferred the

123 Case No.:322/24/87- Party Name: GALA Meet No/Date:13/87- Status:
ALC1/2018 SHRINK FI'T ALC12019 Approved
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| [ [04.12.2019 |

HQ File RLA File Lic.No/Datc:0310827263
01/87/0S0/01128/AMI9/  |:03/94/040/00990/AM 19/ [25.02.2019

Decision : Bascd on the examination of the casc of firm by Technical Expert (Consultant {SK1)
in File No. 01/87/050/01128/AM19, the Commitice decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT [TEM QUANITY
CROSS TINKABLE
POLYETHYLENE COMPOUND , N
[CONTAINING MINIMUM ENGAGE =~ TM 310
b 219 poLYOLITIN | 39709Kg | POLYOLEFIN 34135.7Kg
H1 ASTOMIR) ELASTOMER

RA may take consequential action as per Policy / Procedures

[ Case No.:7/1/87- Party Name: S GROUP - |Mcet No/Date-13/87- [Status:
ALC1/2019 INDIA PRIVATE LIMITED ALC1/2019 Deferred
04.12.2019
124 [11Q File [RA File Lic.No/Datc:03 10827446
01/87/050/01237/AMI9/  [:03/95/040/01241/AM19/  [05.03.2019

Decision : The commitice considered the case as per agenda and decided 1o defer the matter for
cxamination of the case by TEC{IDNM}

[ [Case No.:2/8/87- Party Name: PIONEER Mcet No/Date:13/87- Status:
ALC1/2019 POLYLEATHERS ALCI/2019 Deferred
LIMITED 04.12.2019
HQ File RLA Filc Tic.No/Datc:05 10411029
125 |.01/87/050/001 89/AM20/  |:05/24/040/001 T8/AM20/  {24.06.2019

Decision @ ‘The comumittee considered the case as per agenda and noted that a DL was issucd to
the firm . However, firm has not replied the DI Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case.

Case No.:4/8/87- Party Name: GLOBUS Meet No/Date:13/87- Status:
ALC1/2019 INTERNATIONAL ALC1/2019 Deferred
COATERS PVT, 1TD, 04.12.2019
1HQ File RLA Filc Lic.No/Datc:03 10829908
126 .51 /87/050/00191/AM20/  1:03/94/040/00251/AM20/  125.06.2019

Decision : The commitice considered the casc as per agenda and noted that a D1 was issued to
the firm . However, finm has aot replicd the 11, Therefore, committee decided that a final reminder
to firm in this regard may be issued and deferred the case.

Case N0.:22/8/87-A1.C1/2019 [Party Name: Mccl No/Date:13/87- {Status:
COLORPLAST ALC1/2019 Approved
SYSTEMS PRIVATE  [04.12.2019
LIMITED |
HQ File RLA Fiic Lic.No/Datc:0510411
127 O1/87/050/00209/AM20/ :05/23/040/00134/AM20/ (129
03.07.2019 |

Decision : Based on the examination of the case of firm by Technical Expert (Consultant
{SKY}) in File No. 01/87/050/00209/AM120, thc Commitice decided 1o ratify the license as
under:-
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EX PO'R'-I’ ITEEM

QUANITY |

IMPORT ITEM

QUANITY

1. Printed Plastic Cards
(3000000 Nos.)(Using
Calendared Plastic Sheets
PVC/ARBS, of (100-800
Micron) & other
consumables

15.600MT

1.Calendared

Plastic Sheet
{(PVC/ABS)

{100 - B0OO
Micron)

1.359Kg/Kg Content
in Export Product

2. Cards Incorporating a
Magnetic Stripe
2000000 Nos.) (Using
Calendared Plastic Sheets
PVC/ABS, of (100-800

2 Printing  Ink
(Consumable for

Micron), 10.400M1 Printing on 312Kg
Magnctic stripe , Cards)
holograms Net to Net
" Basis ( 2000000 Nos) &
other consumablcs
3. Smart Cards-Sim
Cards (30,00 000 Nos)
(Using Calendared Plastic
Sheets PVC/ABS,  of | 3. Offset Image
{100-800 Micron), -+ | Platcs
Magnctic stripe, +6.500M1 (Consumable for 312 Number
Integrated Circuits Printing )
(Module/Chip) Net to Net
Basis (3000000 Nos) &
other consumables
4. Smart Cards-Memory
Cards (5,00 000 Nos) e
(Using Calendared Plastic 4. Printing
Sheets  PVC/ABS,  of Rubber Blankets
(100-800 Micron), | Metal Back)
Magntic stripe. 2.750M71 {)(,‘on_sumablc for 31 Number
Integrated Circuits ggmtl‘ng Purpose
(Module/Chip) Net 1o Net Sx115x1.63
Basis (500000 Nos)& MM +/-5% )
other consumables
5. Smart  Cards
(20,00,000 Nos) Using 5 Lamminat]
Calendared Plastic Sheets . -amination
PVC/ABS, of (100-800 Plaics
Micron), Magnetic stripe, le() .
Integrated Circuits | 11.000Mm | Glossy/Matt/Ulir 31 Number
(Module/Chip) Net to Net aloss/Ultrasilk
Basis (2000000 Nos) 304x493x0 8min,

. L : 609x493x0.8mm
Printed Circuit (Net to net C-5%) ;
Basis 2000000 Nos) & ¢
other consumables

31
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6. Printing
Rubber Blankets
ROLLIN  UVE
(1.95x770x678 .-
mim, 1.95x
770x590mm,
1.95x150x150m
m 4-/-5%)

31 Number

7. Inking Roller-
Roller,
Distributing
roller, Duct
Rolter,  Bridge
Roller
(Consumable for
Printing )

3 Number

8.  Laminating

Varnish 3 Litre

9, Calendarcd
Plastic Shect
(PVC/ARS)

(100 - 800
Micron)

1.359Kg/Kg Content
in Export Product

10, Printing Ink
{Consumable for

Printing on 208K
Lards)

1. Offset Image

Mt or i .

Plates 208Number

(Consumable for
Printing )

12. Printing,
Rubber Blankets
{Mctal I3ack)
{(Consumahle for 21 Number
Printing  Purpose | -

525x115x1.63
MM 4/-5%)

13.  Lamination
Plates

x40
Glossy/Matt/Ultr
apgloss/Ultrasilk
304x493x0.8mm,
609x493x0.8mim,
(44/-5%)

21 Number

14. Printing
Rubber Blankets
ROLLIN  UVIE
(1.95x770x678
mm, 1.95%
T70x590mm,
1.95x150x150m
m H-5%)

21 Number

15. Laminating

Varnish 2Liter
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16. Coated PVC
80 Micron, 60
Micron  BQU9Y
485x295mm (-+/-
3%) with
8x12.7mm Black
Magnetic stripcés
2750 Oc

1196Kg

17.Hologram -
Silver Foil Dual
Blocks LCPI1/2,
New silver debit,
Hole Visa Dove
Mini ZM/AL- Net to Net Basis
CRP2-T,
2M/385-CRP2-F,
Holo Visa Dove-
385 CRP2-F (Net
10 Net Basis)

18. Inking

Roller-  Roller,

Distributing

roller, Duct

Roller, Bridge ZNumber |
Roeller

{Consumable for

Printing )

19.  Calendared

Plastic  Sheet 1.359Kg/Kg Content
(PVC/ABS) in Export Product
(100 - 800 |

~Micron)

20. Printing Ink
{Consumuable for

Printing on 330Kg
Cards)

21. Offsct Image

>

Platcs 330Number

(Consumable for
Printing )

22. Printing
Rubber Blankets
(Mectal Back)
(Consumable for 33Numbecer
Printing Purposc
525x415x1.63

MM +/-5%)

23, Offsct Image
Platcs

{Consumable for 33Number
Printing )
24, Printing
Rubber Blankets :
(Metal Back) 33Number
(Consumable for :
Printing  Purposc
33 el ey onae Kumak
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525%415x1.63
MM /5% )

25.  Lamination
Platcs

x40
Glossy/Matt/Ultr
agloss/Uiltrasilk
304x493x0.8mm,
609x493x0.8mm,
(H-5%)

ILitre

26. Printing
Rubber Blankets
ROLLIN  UVE
(1.95x770x678 1.359Kg/Kg Content
nm, 1.95x | in Export Product
T70x590mm,
1.95x150x150m
m +-5%)

27. Laminating,

Varnish ANumber

28. Coated PVC
80 Micron, 60
Micron  BQU9
485x295mm (/-
5%) with
8x12.7mm Black
Magncetic  stripes
2750 Qc

Net 1o Net Basis

29. Hologram -
Silver Foil Dual
Blocks LCP1/2,
New silver debit,
Holo Visa Dove
Mini IM/AL-
CRP2-F,
2M/3R5-CRP2-F,
Holo Visa Dove-
385 CRP2-F (Net
10 Nct Basis)

1.358Kp/Kg Content
in Lxport Product

30. Inking
Roller-  Roller,
Distributing

rollcr, Duct
Roller, Bndge 55Ky
Roller
{Consumable for
Printing )
31, Calendared
Plastic Sheet
(PVC/ABS) 55Number
(100 - 800
Micron)
32. Printing Ink
((,‘onlsumablc for 6 Nurmber
Printing on
Cards) ‘
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133, Offset 1mdg3L

Plates v uemem el |
{Consumablc - for 6 Number

Printing )

' 1 34. Printing
Rubbcr Blankets
(Metal Back)
{Consumablc for 6 Number
Printing  Purpose
525%x415x1.63

MM -+/-5% )

35. Laminaling

Varnish HLitre

36, Coeated PVC
80 Micron, 601
Micron  BQUY
485x295mm (+/~ | 1.359Kg/Kp Content
5%]) with | in Export Product

8x12.7mm Black
Magnctic  stripes

2750 Oc

37 Inking

Roller-  Roller,

Distributing,

roller, Duct

Roiler, Bridge INumber
Roller

{Consumablc for

Printing )

38, Inteprated

](\J/;;:iL:llZ/Chip) E Nct to Net Basis

Net to Net basis

39.  Calendared

Plastic ~ Sheel | 350k kg Content
(PYC/ABS) n Export Product
(100 - 800
Micron}
40. Printing Ink
()(J.on..sumablc for 220Kp
Printing on
. (,a:d%)

 Offset ]]I’l(l}_j(.
Pldu_s I
(Consumable for 220Number
Printing }
47, Printing

Rubber Blankets
(Mctal Back)
(Consumable for 22Number
Printing Purpdsc
525x415x1.63

MM +-5% )
43, Lamination
Plates 22Number
x40
35 Sorafver T/ DILIP KUMAR
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Glossy/Matt/Ultr
agloss/Ultrasilk
304x493x0.8mm,
609x493x0.8mm,
{(+/-5%)

44, Printing
Rubber Blankets
ROLLIN  UVE
{1.95%x770x678
mim, 1.95x%
770x590mm,
1.95x150x150m
m -H-5%)

45.  Laminating
Varnish

46. Coated PVC
80 Micron, 60
Micron  BQU9
485x295mm (/- | 1.359Kg/Kg Content
5% with | in Expert Product
8x12.7mm Black
Magnetic  stripes

22Number

2Litre

2750 Oc

47. Inking

Roller-  Reller,

Distributing

roller, Duct

Roller,  Bridge 2Number
Roller

{Consumable for
Printing )
48. Inteprated

Circuits( ‘ .
Module/Chip) - Net to Net Basls
Net to Net basis

409, Printed

Circuit - Net to | Nct to Net BBasis

Net basis
Note:- For the Import Items at SL No. 2 to 8, 10 to 16, 18, 20 to 25, 27, 30 to 35,
37,40 to 45, 47, CIF value all together is restricted to 10% of FOB Value.

RA may take consequential action as per Policy / Procedures

Case No.:23/8/87- Party Name: AJIT Meet No/Date: 13/87- Status:

ALC1/2019 INDUSTRIES PRIVATE  |ALC1/2019 Deferred
LIMITED | 04.12.2019
HQ File RiaFle T [Die No/MDate:0510411130
128 1.01/87/050/002 1 0/AM20/  1:05/23/040/G01 38/AM20/  (03.07.2019

Decision : The commitice considered the case as per agenda and noted that a DL was issued to
the firm . However, firm has not replicd the D1 Therefore, commitiee decided that a final reminder
to firm in this regard may be issucd and deferred the case.

Case No.:1/13/87- Party Name: SUNDARAM IMcct No/Date: 1 3/87- Status:
129 |ALC1/2019 ‘ INDUSTRIES PRIVATE  (ALCI/2019 Deferred
LIMITED !04.]2.2(}19
36 RoNeT T5mrmr/ DILIP KUMAR
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HQ File IRLA Fiic [Lic.No/Datc:0110166263
:01/87/050/00455/AM20/  |:04/24/040/00127/AM20/  |14.11.2019

application has not been received. ‘Therefore, commitice decided to obtain the same from firm
per para 6 of Policy Circular No.23/2015-20 dated £5.05.2019 '

Decision : The commitice considered the case ay'pet ageda dfd: iidted that the Hard Copy of the

as

[ Case No.:4/13/87- Party Name: RELIANCE Mecet No/Date:13/87- Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
04.12.2019
130 8 Tile RLA File Lic.No/Datc-0310832782
01/87/050/004S8/AM20/  |:03/95/040/00726/AM20/  {14.11.2019

Decision : The committee considered the case as per agenda and decided to defer the matier

[ [Casc No.:5/13787- Pariy Name: SHAKUN Mcet No/Date:13/87-  [Status.

ALC1/2019 POLYMERS LIMITIID ALCI2019 Deferred
i 04.i2.2019
HQ File 'RLA Filc Lic.No/MDate:341004 5609 ;

131 :01/87/050/30459/AM20/ 5:34/241040/00243//\1\420! 14.11.2019 ]
Decision : The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
Casc No.:6/13/87- Party Nam¢: SHAKUN Mect No/Date:13/87- Status:
ALC1/2019 POLYMERS LIMITED ALCI/2019 Deferred

04.12.2019
5 HQ File RI.A Yile Lic.No/Daic:3410045610

132 :01/87/050100460/AM20/  |30724/040/00240/aM201  [14.11.2019
Decision : The committec considered the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, commitice decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

[ [case No.:2/13/87- 'Parly Name: MACRO Mcct No/Date:13/87- Status:
ALC1/2019 POLYMERS P. LTD. ALC1/2019 Deferred

: 04.12.2019 '

g __—""_""“_—"'“*"""I"' T
HQ File JRLLA File
133 .01/82/050/0045S6AM20!  [:08/24/040/00188/AM20/ |35, 112019

L
LLic.No/Datc:0810146554 ,’

Becision @ The committee considered the case as per agenda and noted that the Hard Copy of
application has not been reccived. Therefore, committee decided to obtain the same from fim
per para 6 of Policy Circular No.23/2015-20 datcd 15.05.2019

the
as

Case No.:7/13/87- Party Name: MACRO Mecet No/Date: 13/87- Status:
ALC1/2019 POLYMIERS P LTD. IALCLH2019 Deferred
04.12.2019

HQ Tile . RIA File 1ic.No/Datc-0810146564
1341.01/87/050/00461/AM0/  |:08/24/040/0026 /A M0/ 18.11.2019

Decision : The commitice considered the casc as per agenda and noted that the Hard Copy of

application has not been reccived. Therelore, committce decided (o obtain the same from firm as

the

per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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Casc No.:8/13/87-
ALC1/2019

HQ File
-01/87/050/00462/AM20/

Party Name: RELIANCE
INDUSTRIES LIMITED

" IRLA File
:03/95/040/00799/AM20/

Mceet NofDatc:13/87-
ALCL1/2019
04 12.2019

e No/Mate:0310832834 |
18.11.2019

Status:
Deferred

[l)ccisi()n : The committee considered the case as per agenda and decided to defer the matter

Case No,:9/13/87- Party Name: PORUS Mceet No/Date:13/87- Status:
ALLC1/2019 LABORATORIES PVT ALCI/2019 Deferred
I 04.12.2019
136 HQ File RLA File Lic.No/Date:0910068194
361.01/87/050/00463/AM20/ :09/24/040/00396/AM20/ I8.11.2019

Decision

: The committec considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Casc No.:10/13/87- Party Name: PORUS Meet No/Date:13/87- Status:
ALC1/2019 LABORATORIES PVT ALCI12019 Deferred
LTD 04.12.2019
HQ File RLA File Lic.No/Datc:09 10068195 '
137 §.01/87/050/00464/AM20/ :09/24/040/004 26/ AM20/ 18.11.2019 h

Decision

: The commitlee considered the case as per agenda and noied that the Hard Copy of the
application has not been received. Therefore, commitice decided to oblain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Case No.:11/13/87- Party Name: GUJARAT Mcct No/Date:13/87- Status:
ALC1/2019 FLUOROCHEMICALS ALC12019 Deferred
LIMITED 04.12.2019
8 HQ File RLA File Lic.No/Datc:3410045615
138 |.01/87/050100465/AM20/ :34/24/040/00227/AM20/ 18.11.2019

Decision :

The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/20i 5-20 dated 15.05.2019

140

Case No.:12/13/87- Party Name: RELIANGE _ [Mcet No/fDate:13/87-  [Status:
ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
04.12.2019
139 {10 Tile RIA Filo I.ic.No/Datc:03 10832861 [
{01/87/050/00466/AM20/  |:03/95/040/00743/AM20/  [19.11.2019

l)Lcmmn

‘The committce considered the casc as per ag!cnd'i and dcc1dc,d {o defer the matier

Case No.:13/13/87- Party Name: BALKRISHNA |Mect No/Date:13/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
04.12.2019

HQ File RILA File Lic.No/Datc:03 l083?867

:01/87/050/00467/AM20/ :03/94/040/00536/AM20/ 19.11.2019

Decision

The commitiee considered the casc as per agenda and noted that the Hard Cepy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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Case No.:14/13/87- Party Name: SHUBHADA  [Mect No/Date: 13/87- [Status:

ALC1/2019 POLYMERS PRODUCTS  |ALCL1/2019 Deferred
(PVT)YLTD 04.12.2019
HQ File . RLA File Lic No/Datc:0310832872
141 :01/87/050/00468/AM20/ :03/95/040/008 13/AM20/ 77119 11,2019 )
Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the
applicaticn has not been received, Therefore, committee decided 1o obtain the same from firm as
per para 6 of Pelicy Circular No.23/2015-20 dated 15.05.2019
[ [Case No.:15/13/87- [Party Name: GUIARAT  [Mcet No/Date:13/87- [Status:
ALC1/2019 IFLUQRQCHEMICALS ALCIL/2019 'Deferred
LIMITID 04.12.2019 {
MQ File ~[RLA File Lic.No/Date:3410045629 |
M2 1:01/87/050/00469/AM20/  |:34/24/040/0023/AM20/  [19.11.2019 |
Decision : The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2G19
[ [Case No.:16/13/87- Party Name: EXPANDED  [Meet No/Dale:13/87-  [Status:
ALC12019 POLYMER SYSTEMS ALCI2019 Peferred
IPVT. L'TD 04.12.2019 ‘ '
143 [HQ File IRLA File Lic.No/Txate:0310832901
[01/87/050/00470/AM20/ | 03/94/040/00651/AM20/ 20.11.2019

Decision : The commltch con%ldcr(.d the case &5 per agenda and dLClde to defer the matier for

cxamination of the case by TEC{DNM} -

Meeting ended with a vete of thanks to {he Chair.
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